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Traffic Accounts office
Northern Railway
State Entry Road

New Delhi

No:- 2017/ TA/NDLS/CG.L/U.p Vidhan Sabha/ Dt.27/08/2022

Dy. Secretary & Chief Accounts officer
Uttar Pradesh Vidhan Sabha

Hajrat Ganj

Lucknow (UP)

Sub:- Refund of 105 Booklets of unused coupans
Ref:- Your office itr, ho 1467/voso/443/lekha-1,/2022 '

This is with reference to the refund claim regarding 105 Booklets of unused coupons of 2020 -21, for
which the claimed amount is of Rs, 7,79,635/-

1) According to Rule 260.15 of the refung rules in IRCA Coaching Tariff No. 26 Part-1, Vol-l,
“Refunds on unused toupons, returned by the State government to the Railway administration
concerned will be granted after deduction of 10% of value of Unused coupons provided they are
returned to the Railway within one month after the period of thejr vaiidity.”

The 105 coupon books pertaining to your office have been received in this office an 03/03/2G22.
As coupon books have not been received within the time Hmit stiputated in the refund rule
above, hence the claimed amount of RS 7,79,635/ is regretted (Details in Annaxure-1),

2} Further it is brought to your notice that all refund Cases shouid be received in TA office via

CCM/Refund office only. Henceforth, these cases should not be sent directly to this office. {Ret:

This Gffice Ltr No, TA/NDLS/CG.L/U.P Vidhan Sabha/Parishad/TDR dt.31/08/.'20?.2-(10py

enclosed).

3) Your office is also requested to advise the stock of unused coupons (both expired and not
expired) lying at your end.

This has the approval of Competent Authority,

]
For Dy.FARCAD/T

Enclosed- 1} Original 105 Booklets of unused coupons
2) Annextire-1



Traffic Accounts office
. Northern Railway,
State Entry Road
New Delhi

No:- 2017/ TA/NDLS/CG.L/U.P Vidhan sabha/ Dt.27/09/2022

Dy. Secretary & Chief Accounts officer
Uttar Pradesh Vidhan sabha
Hajrant Ganj, Lucknow (UP)

"Sub:- Refund of TDR Cases of Vidhan Sabha of 2020-2021
Ref:-Your Ref letter no 1467/voso/443/lekha-1/2022

This is with reference to the refund of MLC and Ex-MLC TDR cases of 2020-21, for which the claimed
amount is of RS 5,23,984 /-

The case has been examined and following are the observations in this regard:

1) Original TDRs {not photocopy} is essential to process such cases (Ref: Rules 15 to 18 of IRCA
Coaching Tariff No. 26 Part-1, Vol-! ). Hence these are returned.

2) Further it is brought to your notice that TDR cases should be received in TA office via
CCM/Refund office only, Henceforth, these cases should not be sent.directly to this office {Ref:
Rules 15 to 18 of IRCA Coaching Tariff No. 26 Part-1, Vol-| }

This has the approval of Competent Autharity,

. N
For DY .FA&CAQ/T

Enclosed- 1) Photocopy TDR of 20-21 {as received from your office)
2) Annexure-A '



